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Abstract of the Proceedings of the Council of the Governor Goneral of Indie, assem-
Yled for the purpose of making Laws and Regulations wnder the provisions of
the Act of Parliame:nt 24 & 25 Vic., onp. 67.

The Council mot at Governmant House on Friday, the 4th November 1864,
PresenT:

His Exccllency the Viceroy and Governor Genersl of Indin, presiding.
Hia Honour the Liecutensut-Goveinor of Bengal.

The Hoen'ble H. B. Harington,

The Hon’ble H. SBumner Ma'ne.

The Hon’ble W. Grey.

The Hon'ble C'aud H. Brown.

The Hon'ble J. N. Eu'len.

The Hon’ble Mahamja Vezea-am Guzzeputty, Raj Baladur of Vizianagram.
The IIcn’ble Ra'a fahib Dyal Bahadur.

The Hon'ble G. Noble Taylor.

The Hon’ble R. N. Cust.

The Hen'ble Messrs. TayLor and Cust took the oath of allegiance, and the
catb that they would faithfully discharge the duties of their offido.

REMARRIAGE OF NATIVE CONVERTS BILL.

The Honb'le Mr. Maing, in moving for leave to introduce & Bill to legulize
under certain cirtumstances the remarriage of Native converts to Christinnity,
doserted or repudisted by their wives or hushauds, said that there was probably
no subjeot which had been longer before the Indian leyislature than that to which
his motion related. Ever since 'the Supreme Government of India possessed
true legislativo power, s.e., since tha Aot of Willinm the Fourth passed in 1833
there had been always beforo it some propoeal, and generally a multitudo of pro-
porals, for giving relief to Native converts to Christianity whose wives porsiat-
cntly refused on religions grounds to col abit with them.  Ameng  the popo
in the Legislative Dopartm nt, there were two separato Bills framed to pormit
the remarriage of such converts, ana of them hearing the name of 8ir Charles
Jackson, the other that of #ir Paines Peae s dw Mamk’s imnodinte pre-
deccasor, Mr. Ritehie, had just befora hin death ol tained leave to introduze o
Bill ou the subjeet, o that the prevent motien centituted the fourth instanes in
which positive action bud becu token. e (Mr. Blaws) ventwed to say of this
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long delay,.what could not often be said of delay in matters of Government, that
it was far from disoreditable to those who had caused or acquicsced in it. There
was no trace in all tho papers which he had read of any carelessness or want of
intorest. All the officials who had taken part in the discussion had expressed
the strongest sense of the importance of the subject, and had manifested the most
sincere anxiety to discover somo admissible measure of relief ; and, indeed, Mr.
MaINE would eay that the documents he had peiused, extending over thirty ycars,
went far to exoneiate the Government of India from that charge once so often
brought against it, that, of all the 1aces and c'asses eccmmitted to its care, none
had so little of its tenderness as the converts to its own faith. Still less did the
papers digolose any sign of undue timidity on political grounds. Although
Lord Canning’s Government undoubtedly expressed an opinion, that any law on
the subject ought to be a Government measure, neither it nor any other Govern-
ment or person appeared to have ever thought that, on such a point, the view of
the Hindu or Mahomzdan part of the population ought to prevail ; indeed, the

obvious probability was that the matter was entirely indifferent to Natives of
India not converted to Christianity.

The rensons of the hesitation which had so often shown itself were of a very
different description. First there were those objections which grew out of the
moral or religious creed of the persons composing the executive and legislature.
Scme had thought a law like this doubtful on moral, and others on theological,
grounds, and a great number has manifestly been unwilling that, in its first
legislation expressly relating to Native Christians, the Christian and dominant
race, of which the legislature was then exclusively composed, should place on re-
cord anything like a lax or equivocal construction of conjugal obligations. But,
doubtless, the chief causé of the delay was the perplexity oaused by the extra-
ordinarily various and conflicting proposals of those more immediately inte-
rested in removing the grievances of the converts. It was natural that Mission-
aries and Missionary bodies should look upon the subject under a special aspect.
Whenever one of those excellent persons persuaded himself that the remarriage
of a convert, whose wife declined to follow fiim, was not forbidden, he naturally
formed some theory to justify his persuasion, and then he invariably pressed
tho Government to adopt it. Mr. MaINE would give two instances of such theories
as samaples, two of a remarkably large number which had been pressed on his atten-
tion. Some of the mast active Clegymen and Missiconaries in India were of opi-
nion, that unconsummated marriages between children of tender years are void
by the law of God, or of nature, and hence thoy were willing that the law should
petmit tne tumaniage of & pasun mauied in infaney, but repudiated by his wife
befors cchabitition. But they would not go further. There were others again
who, holdiuyg the inore tenable opinion, that the law which governed the solem-
unization of tke marriage ought to govern the dissolution, looked rather to the
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Heathen than to the Christian 1ule of divorce, and adopted a theory that, undler
Hindu and Mahomedan law, a convert to Christinnity was ipso facto divorced,—
in the case of Mahomedans by the expressruling of their religions authorities—in
the caso of Hindus by a consequence derived from the principle of what may be
called religious death. On this theory, there was of course no diflienlty in per-
mitting n convert, at least a male cenvert, to cantinet a secend marringe.  There
appeared to bo in existence at least a score of such speculative views of the (ques-
ticn, seme altegether distinet ficm the doctrines which he (Mr. Marng) had des-
cribed, some involving more or less modiCcaticn of them. It was inevitable that
the Goveinment, cntertaining the greatest respect for tho Missionary view of the
subject, thould hesitato to make a selection between theso conflicting theories-—to
take its stand enone of them, and to introduee a Bill confined to the limits of that
cno theoy,  Henee. in their cmbarmssment, successive Governments had been
tempted to leave the «uestion alcne, perhaps in the same hope which scemed to
possess not a few of the Missionarics themselves, the hopoe that the knotty point, if
you did’not touch it, would solve itself. Now, unquastionably, there was in politics
such a thing as judicious inaction ; some questions when left to themselves settled
themselves, Lut not, as Mr. MAINE thcught, when the status quo contradicted,
so to speak, a law of nalure. Tho ttuc mode in which this particular question had
been solving itself lad been breught cut by that valuable law, the new Marsiage
Act—valuable, thcugh it might require scm» madification—framed by Mr. Andeor-
son and passed by the Ccuncil in the Spring. That Iaw, the Council were aware,
imposed penalities cn perscns celebrating marriages not in accordance with its
provisions, but a remarringe under the circumstances to which Mr. Mamne’s Bill
would relate was not allowerd by Mr. Andersen’s Act, and hence to celobrate it
was o publishable offence. The remonstrances which this state of the law had
elicited, shewed that a considerable nuinber of the Missionaries did habitually cele-
brate these marriages—and probably, rather then tolerate open concubinage among
their converts, they would fcel it their duty tb defy the law and eontinue to solem-
nize such marriages at the risk of punishment.® This was in itself an urgent reason
for no longer postponing legislation, unless the Council should be positively of
opinion tkat the rcmurriege of cenverts under these circumstances cught not
to be permitted for scmy reascn of religion, maia's or policy. Mr. MaiNng for
Lis purt 1ad convineed Limsell that & messute of relicf way not only admissible
Lut obligatory, Lut, hefore e stated the grmouls en whic't he rested his view,
he weuld ray ot ence that he entitely ohjected to any enactment adjusted to tho
Emits of such theories as bie liad hecn attributing to the Missicnavies.  The Coun-
cil weuld comember that ey such cnactor nt vwould in fact amamt to a legisla-
tive affirmeticn of the specw'ative Lasis of the theory sclected for application,
New he (Mn. Maing) keld that it was not the husiness of that Council to atlirm
_prepesitions of tew, and still less of theolopy,  Their duty was not to gny what
the law wes, Lut whet it enght to Le s end, on the other hand, there was an ob-
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vious incongruity (he might almost say indecency) in that Council, composed
as it was, saying what was or was not sound Christian theology. The only aspect:
under which they could consider questions was their moral or political aspect
and, no point of policy here arising, the argument which he (Mr. MAINE) would
employ to justify his Bill would wholly derive its force from moral considerations.
It was true that, although his view was guite independent of purely theologi-
cal reasoning, it would be difficult or impossible for him to pluce it fully before
the Council without secming to travel into the provinco of thoologmns but the
fact was, it was nccessary for him to go into the history of thoe controversy which
had always existed on the subject in the Christion world,’and, in order to do that

he must state shortly the theologicel views which from time to time had been
adopted by the disputants.

He would first obscrve that his endeavours to acquaint himself with the view
actually entertained by the various sections of the Christian community in India
on this subject had been greatly facilitated by an interesting serics of papers,
the records of the Panjab Missionary Conference. All the opinions current among
the Missionaries in any part of India, were, he believed, more or less indicated in
that volume. At the same time, the discussion at the Panjab Conference had, as
a complete account of the matter, the scrious defect of being wholly configed to
the modern and recent aspect of the controversy. All the speakers appeared to
have been ignorant, or to have designedly omitted all mention, of the fact that
the questicn of the remarriage of Christian converts had an ancient as well as a
modern history. The truth was that the controversy was one of the oldest of
those which had ever agitated the Christian church, and it had only lost its in-
terest thrqugh the conversicn of the entire Western World to Christianity, and
the consequent cessation of marriages between Christians and Heathens. He
(MR. MAINE) would presently show how important a bearing this fact had on the
argument for the Bill. He would now observe that the only difference between
the controversy as now debated between Indan Missionaries, and the contro-
vemsy in its ancient stage, consisted in the different Scriptural grounds on which
the disputanta based their reasoning. In the early Christian Church, the
dispute turned wholly upon the proper application of an analogy. It wes con-
ceded on all gides that divorce was lawful on the ground of adultery; it was then
contended, in conformity with a metaphor common in carly Christicn times, that

Ileathenism was spiritual adultery ; and hence it was concluded by those who
took the affirmative side, that obstinato persistenve in Heathenism on the part
of husband or wife was an adequate justification of divorce. MRr. MaINE did not
assert that this argument wes always thought satisfactory, but he did assert, as a
matter of history, that the prependorunt weight of authority was always in its
favour. How etrong was the peisunsion which it carried with it, might be seen
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from o passago which he had with him, frem a writerso old that portions of his
treatise wore ofton found inserted at the end. of the oldest manuseripts of the New
Testament—the author of the book called the Shepherd of Hormas. (The sub-
starce of the passage was, that adultery was not only corporeal but spiritual, and
that Henthenism, being spiritual adultory, justified divorce). Mn. Mamng cited
that passege, not to insist on its cogency, hut to show the antiquity of the theo-
logical opinion with which the Bill was in harmony. And the rcason for bringing
into prcminence the opinions of the carly Christian Church was his strong impres-
sion, that many of the speakers at the Panjab Missionary Conlerence wero
actuated by a half-conscious fear, that it was only the temporary convenienco of
the moment which was producing a bslicf in the lawfulness of remarriage by con-
verts. They appeared to distrust a conclusion which was so obviously expedient
in the intcrest of Christian missions. But when it was cnee scen that the opmion
with which the Bill harmouized was certainly not the fruit of the peculiar posi-
tion of Clristians in India, when it was scen that this opinion had been strongly
held ever since the first appearance of Christianity in the world, and had only hLeen
lost sight of through the Christianization of the West, they would probably dis-
play less timidity in approaching tle question, and yicld up their minds more
umeservedly to the mare modern, and deuntless in scne eyes the more satisfac-
tory, arguments in favour of th:e lawfulness ¢f 10-marriage. 8ir Charles Jackson
had correctly stated that thore modern arguments turned ontirely on the inter-
protation of a single text—* But, if the unbelieving depart, let him depart; a
hrother or sister is not under bondage in such cascs ; but God hath called us to
peace,”’ 1 Corinth. VII, 16. Now it would not ke expected that he (Mr. Marnk)
shoull offer to tle Council any thcological ccmmentary or criticism on that
passage, but there were two remarks which he would wish to make, not asa thoo-
logian, but as having scme acquaintance with legal antiquities. It was snid by
scmo opporents of the measure, that the toxt justificd at most a divorce a mensi
et thoro—a judicial soparation. That view invclved an anachronism. The only
divorce known in the world when the words were written was an absolute divorce
—a vinculo matrimonti. DBIR. MAINE, speaking from recollection, would say that
divorces @ mensq were of later date by some hundred years. Other persons who
doubted tho lawfulness of tl.e measure expresced an opinion, that the words
of the passage, whatever were their meaning, were not sufficiently marked, dis-
tirct and strong to warmnt the conclusion drawn from them. Mr. Maine, still
speaking as a lawyer, asserted that stronger fanguage could net have neen used.
Tle words employed were the technical words of Roman Law implying absolute
divorce.  He might appeal to the school-day recollections of the European Mem-
Lera of Council, who would rememler that the ordinary formula of divorce was
abs, disccde, or, as the phrase would run, when turned into the third person, let
him depart. The writer of the passage wus, as overybody knew, a Roman citizen ;
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ho was plainly woll-ncquainted with the Roman Law of Persons, under which he
lived, and here he had simply translated into Greek tho usual legal phrase imply-
Ing that absolute divorce which carried with it the power of remarriage.

The first conoclusion therofore which ho (M&. MaiNE) drew was, that tho measure
which he asked permission to introduce would neither offend the opinions of the
whole Christian world, nor the better and more instructed opinion 'of any Chris-
tian sect or community. The fact was that, taking Christondom as a whole, there
was oven a greater weight of authority in favour of the remarriage of converts
under the ciscumstances contemplated by the Bill, than in favour of the principle
of divorce on the ground of adultery. For, as was well known, the Roman Catholic
Church did not permit divorce on the ground of adultery ; it did howover permit
the remarriage of converts on the authority of the text he had cited, as he (M=.
Maing) had gathered from scme documents which had been forwarded to the
Government from the Roman Catholic congregations in the south of India. He
did not pretend to speak with any certainty of the Roman Catholic doctrine on the
subjoct, but he belioved it to be founded on the assumption that it was at the
option of the Church to recognize heathen marriages, and that persistence in
Heathenism justified non-recognition.

The preliminary difficulty which would havearisen from the repugnance.
of the Christian community being thus removed, the next thing was to enquire
what positive reason there was forinterference on the part of the Council. On
this point he (Mr. MaInE) would reason as follows. It was absolutely necessary
to adopt, in India, the theory which obtained in most European countries, of a
distinction ketween the sccular or civil and the religious or ccclesiastical power.
It needed only to examine the composition of the Council to see that no other
doctrine than this could possibly be propounded init. The Council then, ropresent-
ing the sccular power, had the right to guide itself by reasons of morality as dis-
tinguished from religion, for nobody had ever doubted that the purly moral view
of questions was, to employ the figure which had been so often used to illus-
trate this distinction between the powers, ono of the things which are Cesar’s.
Now he (MRr. MainE) asserted, that the law of marriage in India, in its appli-
cation to Native Christians, had a tendency to produce—he very much feared it
did actually produce, but at all events it had o distinct tendency to produce—im-
morality, The state of things was this. The great majority of Hindus were
married bofore they reached the age of rcason. Converts to Christianity were,
however, brought over by tho operation of reason, and the condition of Native
society was such, that reason had necessarily much greater influence over oue sex
than the other. Hence, the tendency of the law inits present state was to produce
u celibate class. Now, Mr. MaiNe would lay down, even of European countries,
that a law which by its direct incidenco assisted in creating a class condemned to
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cclibacy wasimmoral and bad.  Andif that was true of Emopo, how did mauvters
standinIndia ? Thosubject was ono whichcould only bo touched upon lightly,
but it was certain that all the essential diflerences betwoen Oriental and Wostern
Society tended to augment the immorality of the law in India. Thoy must. not
forget that touch of ascoticism which Europoan Socictics, even Protestant Socicti-
es, had derived from the middle and carly ages, one result of which was that, to
a European, a life of prolonged celibacy seemed intelligible and tolerablo. But
was it necessary to provo claborately that, to an Oriental trained in the zanana,
tho vory concoption of such a life was probably unintelligible, monstrous and
against nature ¥ DMR. MAINE well knew that some of the Missionarics assorte,
that their converts underwent a moral purification which rendered the trial
endurable to them. That might be true in some, perhaps in many ocascs;
Lut ho contended that the assumption of its truth was one which the sccular
power had no right to make. It could only look at the law in its normal and
ordinary application to Oriental nature.

The measure therefore would be an interposition of the State, or Civil power,
from its own point of view. It would be a law of liberty and constrain no man'sy
conscience. Nobody would Le compelled to remarry converts, if he had scru-
ples on the point ; but, on the other hand, the State would decline to impose
penalties on a Clergyman remarrying them. People might take what religious
view they plensed of the position of the convert remarried, but the law would
not refuse him or her civil conjugal rights, and the children would bave the civil
rights attending legitimacy. If the doctrine or discipline of any Christian commu-
nity forbad remarriage while the first wifo was alive, its Ministers need not cele-
brate remarriages : their power to keep the convert from remarriage without
risk to morality would be a strong proof of their influence over him, it being un-
derstood that the responsibility of refusing to remarry rested on them, and not
on the Btate. On the other hand, the principle of the Bill would give room for
all partial theories of the lawfulness of divorce. Any sect, persunded that divoren
was lawful up to a certain point or undor special circumstances, might, within
the limits of the law, work out its own theory.

The Bill, which was not yet completed, would be founded partly on 8ir Charles
Jackson’s draft, and partly on Sir Barnes Peacock’s. It would not permit re-
marriage till a considerable interval had clapsed, which would be reasonable evi-
dence of finul desertion or repudiation. It would provide for the examinatios
of the partics by a Judge, nud he (Mr. MaINg) thought it would allay some seruples
if the proceeding in the first instance tock the formn of a suit for the resumption
of conjugal socioty. It would also Le a desirable addition to the older drafey, if
provision were made for the convert having the opportunity of trying bis own
persuasions on his wife, in an interview not uverluoked or contrelled by ber fuwily,
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There would Le many difficulties of detail, but he hoped they could be over-
come. It was, he might say,a poculiarity of the subject, that points which seemed
ot first sight immaterinl proved to be of great importance, while difficulties appar-
:ontly of the greatest magnitude turned out to be no difficulties at all. For ex-
ample, the language of the Bill must be carofully adjusted to the theory of its sccular
origin ; and it was most ossential to avoid the mention of divnrce, for otherwise
the large Roman Catholic community in Southern India, numbering now nearly
a million souls, would lose the benefit of the law. On the other hand, the con-
tingency of a convert having soveral heathen wives, which at first sight appeared
most difficult to.deal with, was in fact scarcely worth taking into account, as the
classes from which the converts came were practically monogamist.

Considering that the law of England, as appliedin England, recognized no r3-
ligious scruple however strong, or personal distaste however unconquerable, as
n reason for refusing to resmme conjugal society—considering, on the other hand,
that every body in India shrank from absolutely compelling the heathen wife to
rejoin her husband—MR. Maixe thought that this Bill followed as a consequence.
Otherwiso they were open to the reproach that, while they were creating a specia)
class by thoir direct action on the country—partly by the energotio efforts of
Missionary Societies, partly (he would hope) by the exhibition of the most cminent
ingredient in their own civilization,—they laid on it-a burden which they them-
eelves in their own country, did not so much as touch with the little finger.

The Motion was put and agreed to.

ADVOCATES AND ATTORNEYS (N. W. PROVINCES) BILL.

The Honb’le Mr. HarixaTON introduced the Billl to regulate the admis-
sion, removal and remuncration of Advocates and Attorneys in the Civil and
Criminal Courts and Revenue Offices of the North-Western Provinces of the
Prosidency of-Bengol, and moved that it be referred to a Select Committee with
instructions to report in a fortnight. He said: * This Bill was introduced at the
request of the Hon'ble the Lieutenant-Governor of the North-Western Pro-
vinces. The object.of the Bill was to make suitable provision for the appoint-
ment of duly qualified persons to act as Vakeels or Advocates and as Mookhtars or
Attorneys in the civil, criminal and revenue Courts and officers in the places to
which the Bill would apply, and for the remuneration and removal of such persons.
At present there was no law, nor were thore any rules, so far as he knew, for re-
gulating the appointment and removal of Mookhtars in the Courts and revenue
offices in the North-Western Provinces, and the consequence was, that numbers
of utterly unfit persons nssumecd the office to che serious injury of the persons
employing them, and often to the great inconvenience and discredit of the Courts
and offices in which they practised. This had been found to be particular-
ly tho case in the Criminal Department.  Asregarded the office of Vakeel, Act
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XVIIT of 1852 not having been extended to the North-Western Provinces, the only
Regulation relating to the appointment and removal of Vakeelsin force in those
Provinces wns Regulation XXVII of 1814. Sinco that Regulation was passed.
us’the Council were aware, the constitution, character and pracodure of the Civil
Courts in tho North-Western Provinces, as elsewhero, had been entirely changed,
and, however suitable the Regulation might have been at the time of its promul-
gation, it was felt that it was altogother unsuited to the oxisting state of things.
The Bill, now introduced, repealed such parts of Regulation XXVII of 1814 as
wero still in force, and following, to some extent, Her Majosty's Letters Patent
forthe Establi.hment of High Courts of Judicature at Calcutta, Madras and
Bombay in respect to the appointment of persons to act as Advocates and Attor-
neys in those Cowrts, it proposed that the Sudder Court and Board of Revenuc
should, for their respective departnents, have power to frame rules for the
ndmission, removal and remuneation of Advocates and Attorneys in the civils
criminal and revenue Courts and offices in the North-Western Provinces, and that
the rules so frained, after being approved by the Hon’ble the Licutenant-Governor,
should have the force of law. The Bill would not interfere with the right of any
one to appear and prosecute or defend any civil, criminal or revenue case in person
instead of employing an Advocate or Attorney. The Bill also maintained the
present rule, under which, subject to certain conditions, one of which related
to tho language to be used, every Barrister and Attorney on the roll of any of
Her Majesty’s High Courts was entitled as such to appear, plead and act on
behalf of any other person in any civil, criminal or revenue Court in the North-
Wostern Provinces. The Bill further proposed, for special reasons, and with
the sanction of the [Court, to suffer appearance hy an Agent, though the
Agent was not an authorized Advocate or Attorncy. This privilege was for-
merly allowed, but, for soma reason with which he was not acquainted, it was
withdrawn. He was not aware that the privilege was abused. It was highly
prized by the Native community, particularly by the higher and more respect-
able classes, end a wish had been expressed in many quarters for its restoration.
It was proper he should mention that since the publication of the Bill a communi-
cation had been received from His Honour the Lieutcnant-Governor of Bengal
expressing o desire that the Bill should be extended to the territories under bis
Government beyond the town of Calcutta. The letter from the Licutenant-Go-
vemor and the correspondence which accompanicd it clearly proved that there
was the same nccessity for some legislative enactment for the Lower Provinces
of Bengal, of the nature of that now proposed, which had been shown to
exist in the North-Western Provinces, and should the Council allow the Bill to
be referred to a Select Committee, he should have great pleasure in proposing in
-~ {ommittec the introduction of a section which would authorise the extension of
.the Bill not only to the territories under the Government of Bengal, but also to
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the Panjab, the Central Provinces, Oudh and British Burma, whenever such
extension might be considered desirable by the Local Governmentsof those places.
The Bill with the Statement of Objects and Reasons having already been pub-
lished in the official Gazetto, he proposed that the Seclect Committeo should be
required to make their report in a fortnight.”’

~

The Motion was put and agreed to.

OATHS OF JUSTICES OF' THE PEACE BILL.

The Hon’ble MR. MAINE introduced the Bill to substitute certain decla-
rations for the oaths of qualification taken by Justices of the Peace, and
moved that it bo referred to a Select Committee with instructions to report
in a fortnight. He said that it was singular that while the Indian legislation on
the subject of oaths was very advanced, perhaps, indeed, irrationally advanced,
no provision had yet becn made for relieving Europeans from their conscientious
objectious to taking the several oaths, including the oath regarding transubstan-
tiation, hitherto required as a qualification for the office of Justice of the Peace.
The effcot of the present Bill was, that Justices of the Peace would give the same
pledges in substance ns the oaths taken to-day by tho new Members of Council,
and it simply required a solemn declaration that the persons qualifying would
bear true allegiance to the Queen, and would faithfully discharge the duties of
a Justice of the Peace.

1"  The Motion was put and agreed to.
ABKARI ACT8 EXTENSION BILL.

.

The Hon’ble MRr. MAINE also introduced the Bill to provide for the ex-
tension of Act XXI of 1850 (to consolidate and amend the Jaw relating to the
Abkari Revenue in the Presidency of Fort William in Bengal) to the Province
under the control of the Lieutenant-Governor of the Panjab, and moved that it
be referred to a Belect Committee with instructions to report in a fortnight. He
said thot we had an Abkari Revenue Act (XXI of 1856) with its supplement
(XXIII of 1860), which applied only to the Bengal Presidency. Wo Lad an-
other Act which enabled the Governor General in Council to extend the provisions
of these Abkari Acts, but only to such Provinces as were under the immediate
administration of the Government of India. Now the Panjdb was neither part
of the Bengal Presidency, nor was it under the immediate administration of the
Government of India. The two Abkari Acts, therefore, did not apply to the
Panjab. Its Government, however, was most anxious that these Acts should be
extended to that territory. The present Bill had thcrefom becn prepared and
introduced in order to comply with their wishes,

The Motion was put and agreed to.
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The following Select Committees were named :—

On the Bill to regulate the adimission, removal and remunoration of Advo-
cates and Attorneys in the Civil and Criminal Courts and Revenue Offices of the

North-Western Provinces of the Presidency of Bengal—His Ilonour the Lieuto-
nant Governor of Bengal, and the Hon’blo Messrs. Harington, Maine and Cust.

On the Bill to substitute certain declarations for the oaths of qualification
taken Dy Justices of tho Pence—The Hon’ble Messis. Harington and Maine.

On the Bill to provide for the extension of Act XXI of 1856 (to consolidatoe
and amend the law relating to the Abkari Revenue in tho Presidency of Foit
William in Bengal) to the Provinces under the control of the Lieutenant-Gover-
nor of the Panjab—The Hon'ble Messis. Harington, Maine, Taylor and Cust.

The Council then adjourned.

\ WHITLEY STOKES,
Carcutrs, Offg. Asst. Secy. to Gort. of India,
The 4th November 1864, (Home Dept., Legislative).
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